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Title: Regarding law and order situation in Nagaland.
SHRI GAURAV GOGOI (KALIABOR): Madam, with your permission, I would like to speak from here.

HON. SPEAKER: Okay.

SHRI GAURAV GOGOI : Madam Speaker, on the 5t March, a 35 year old Indian citizen, Syed Farid Khan was dragged out of the Central Jail in
Dimapur, Nagaland and was beaten to death by a mob of around 5,000 people. Syed Farid Khan was from the Karimganj District of Assam. He ran a

second-hand car dealer shop in Dimapur. He had been sent to judicial custody after being arrested by the Nagaland Police on 25t February, 2015 on
charges of rape.

But, Madam, instead of law being followed in this case, last week on Thursday, Syed Farid Khan was dragged out of the jail, stripped naked, and
beaten to death while the State and Central Police Forces were there.

Madam, till today, there is no clarity or an official statement from the Nagaland Government if Syed Farid Khan was actually guilty of rape.
Therefore, the brutal and inhuman murder of Syed Farid Khan without being proven guilty in a court of law, is highly condemnable.

Madam, in a democratic society, people are discouraged from taking law in their own hands. This incident has brought into question, the
effectiveness of law enforcement agencies. The Central Reserve Police Force is responsible for safety of jails in Nagaland, and they had failed to
protect the Central Jail from being ransacked and a prisoner being forced out.

Madam, it was a large orchestrated attack. There was a mobilisation of around 5,000 people. Why was there no intelligence that such a large
scale orchestrated attack was going to take place in Dimapur? Despite the presence of the Army in the State, it took several hours to dispel the
mobs. airst 2ife A5 mer gan 3, aver Rt aliz A5 zmer oft & v &

We, therefore, demand that an investigation to the murder, must be given utmost priority. It is most unfortunate that we have created an
environment where any Muslim is looked as 'Bangladeshi'. Syed's father was in the Army. His brothers are in the Army. This Bengali Muslim was first
disrespected and insulted by saying that he is a Bangladeshi Muslim.

Such incidents threaten the social harmony of the North-Eastern India. We respect the law. We do not want retaliatory attacks in Assam to
happen; we do not want retaliatory attacks in Nagaland to happen. Therefore, it is very important that the Central Government takes it seriously. We
hope that justice for all -- justice for the rape victim, justice for Syed's family, justice for the legal system and justice for the peace of the whole of
North-East will prevail.

sl Yftaren Ja (Rreaz): dsa, i aga & g 3 awelt e asdolt; wad usel 3 uovare don arsdt & 5 dog ggs1 ot & oifewr uz anuet {2 dierel @ ailat am The
strongest pillar of our constitution is 'Rule of Law'. anst a1 dor 3 125 @31s &lon &, apr 125 @ds @bl & geron yféra vzt 31 6 s, if you take out the
ratio, 321 oidl csien 5 gerefl gfera wish 2 @5 331 srawy @ Aw 213 SO, the incident in Dimapur that happened frar ae dearess @) Biwiers: ae-die & o, a
apr2 o & wilwisr Rlcae & &) gxr s ar @1 2 5 By aifder @1 wdssell Yu gan, 3t s wwandame 2fre &I, she reposed her faith in a criminal justice
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So, the criminal justice system requires that even an accused must go to that system. 3= samar & Sterst @ @wer 25 gone e am awiifds 33 o ang $f3eor
3eff 31 o oxt A, 3P o SR sl 3§ o oxt &) 7 ga & e o @ B sad part is the racial profiling. We know illegal immigration is a big
problem. I do not support it but all I am saying is that in Assam, there are 80 lakh people who are Bengali speaking. 3 sft d@anell arercht & Racial
profiling must be stopped of Bengali speaking people and let us uphold the Rule of Law for every victim of rape and even an accused person who has
to go through the system.

SHRI RADHESHYAM BISWAS (KARIMGANJ): Madam, our Party AIUDF has a clear stand that if any person indulges in rape, he must be punished
according to law. But no one has the right to take law and order in his hands. Similarly, we demand an action against the girl if she is proven wrong
for destroying the life and dignity of a person and his family for her own benefit. We also demand the immediate removal of Nagaland Government
and impose Governor's Rule as the incident is enough to prove the lawlessness and non-governmental situation. We also demand a CBI inquiry into
the incident and tough action against those who are involved in the incident. An appropriate compensation should be given to the family of the
deceased and surety of the safety and security of the people of Assam living in Nagaland.

SHRI RAMEN DEKA (MANGALDAI): The incident in Nagaland is very unfortunate. Justice should be done to the deceased. There is no doubt about it.
But there is a tendency in North East that some communities come together when something happens there. So, it is the duty of the State
Government to see that some communities should not come as community wise and to resist them, police force should be active.

HON. SPEAKER:



Dr. Kirit Solanki is permitted to associate with the matter raised by Shri Ramen Deka.



